
KARTIKA 12, 1887 (SAKA) Coulldl Bill ~  

Shrl C. B. Pauabld Bamu: I bee This amendment is self-explanator). 
I see no reaSOn why the measure 
should not apply also to the State 01 
Jammu nd Kashmir. Therefore, 1 
have suggested the elimination of the 
words 'except the state at Jammu ana 
Kaabmir'. 

Mr. Depat;r-Speaker: 1'hUI emend-
ment II now before the House. 

8brI 0, B. Pattablal aa-a Aa I 
have alreadr pointed out, the Press 
council Bill IS relatable to entry 39 of 
the Concurrent List ~ d entry 44 of 
the Union LIst. Tho"gh entry 39 of, 
the Concurrent List relatin, to news-
papers is applicable to the State of 
Jammu and Kashmir, entry 44 (in-
corPoration, regulation and windin, 
up of trading corporationa, whether 
trading or not, with objects not con-
ftned to one State but not including 
universities) of the Union List extends 
to that State only so far as such 
corporations relate to the legal end 
medical professions. We have, there-
fore, no legislative competence at pra-
sent to extend this Bill to that State. 
Of course, steps arc being taken to 
have the legislative competence. But 
as it is, we have no legislative compe-
tence. The matter can be taken up 
When the relev-ant entry is made ap-
plicable to the State of Jammu and 
Kashmir. Steps are being taken In 
that direction. Till then we have no 
legislatiVe competence to extend it. 

Sbrt N. Dandeker: I accept Ilie han. 
MInister'. explanation. I seek leave at 
the HOUle to withdraw my amend-
ment. 

Amendment No.1"' .... !Iv ~  .... th-
drutDfl. 

Mr. DetIIlt;r -Speaker: The question 
10: 

''That clauae stands part of 
the Bill". 

The motion "'... adopUd. 

Clc"". 1 "'... added to the Bill 

The E7I4Ctinll Formula and the Title 
... ere added 10 the Bill. 

to move: 

"That the BiU be passed." 

Mr, DePllty-Speaker: The quuUon 
is: 

"That the BIll be peued." 

The motion "' ... adopted. 

16.18 lin. 

RESOLUTION RE: CONTINUANCE 
OF PROCLAMATION IN RIllS-
PECT OF KERALA 

The Minister of State III tile IIIIlIa-
try  of HOlDe Aft..... and MIIliIter or 
Defenee Supplies III the Min1Ar7 or 
DefeDee (Shrl HaW): Sir, OD behalf 
of Slrri N anda, I beg to move the fol-
lowing Resolution: 

"That this House approves the 
continuance in force of the pro-
clamation dated 24th March, 1986 
in respect of Kerals issued undl!J' 
article 356 of the ConstItution by 
Ihe Vice·President discharging the 
functions of the President, for 8 
further period of six months with 
effect from II th November, IJI8lI". 

As the House i. aware, the oecond 
proclamation of President'. rule in 
Kerala was issued by the Vi.<:e-Presi-
dent discharging the function. of the 
President on March 24, 1965 and ap-
proved by the Lok Babha on May I, 
1965, and by the Rajya SIIbha on May 
11, 1985. This is due to ezpire on 10th 
November, 1966. The proviso to ar-
ticle 358(4) provides for the contln-
nuation in torce of such a prOClam,a-'

f tion for a further period of .ix months 
and for a ~~  __ o.Lthree • 
years. So unle... the proclamation 10 
revoked, it would cease to operate on 
tbe expiry of the periOd of six months 
from the date of the paslln, of the 
lecond of tho Resolutions approvin, 
the proclamation under c_ 3. 

The provao says: 

"Provided that If and so oft.en 
a. a resolution approviDI th<! con-
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linuance in force of such a Pro-
clamation i. paned by both 
Houses of Parliament, the Proc1a-
mortlon shan, unless revoked, con-
tinue in force for a further period 
of six months from the date on 
which under this clause it would 
olherwiae have ceased to operate, 
but no such Proch.matian .hall 
in any case remaIn in force for 
more than three yearl". 

Government have caretully consl-
d_d the qU83tion of fUrther conti-
nuance of the Proclamation. It is 
,.,.,l1y with reluctance that I am aP-
prolellln, this House with this Re-
oolutton. But Mvln, regard to all 
tile condltllnls and the report received 
ftlllft the Governor, the decision which 
Goyernment haw arrived at Is to ex-
tend it by a further period of.1x 
month.<. The Home Minister wrote to 
the Governor on July 13, ~  re-
que8tln& him to make a close study 
of the political sitt'ation that had 
arIsen within the State and the exls-
tenee of conditions In favour of  or 
mili1llltin, against the formation of a 
stable gavenunent in accordance with 
the provisions of the Constitution, and 
the feasibility or otherwise of holding 
a fresh ..,neral election. The report 
of the Governor dated 17th October, 
11115 hu since been received. In the 
IIrbt of the findings which are based 
on detailed study and consultations 
with the leaders of the political par-
ties In Kerala, It has been decided to 
continue in force the Proclamation for 
a fIlrther period of six months. After 
a e&reful study of the present condi-
tioM, this step is being taken, very 
reluctantly. But there Is no other 
alternative. 1 -orish it had been pos-
• Ible for me not to approach tile 
~ wltll this Resolution, but as the 
(]\Wet'll""'!! report Indi"ates that there 

i. no possibility of forming a stable 
G<>vernment in Kerala, \\'ith relud-
ance I am approaching the House. 

11 h ... 

We are ail wedded to democracy. 
We want that the democratic set up 
should function in Kerala wben elec:-
ted representatives of the people are 
ill a position to run the *dnUnlstta-
lion af the State. But conditions aa 
they are and as mve been reported by 
the Governor would not enable us, 
under preBent conditions, to have a 
general election which would have a 
possibiltity of having a .table minis-
try. It may be sullgested: why ,-ot 
have a general election end lind out 
whether it will be possible to have • 
slable ministry or a coalition mlnl.l-
try? The laBt mid-term election in 
Kerala, which was held in the hope 
of providing a stable Govenrment to 
that State, however did not Improve 
matters in the le88t. If anything, It 
added to the confusion in the political 
life of the State, 80 much so, that the 
Proclamation of President'. rule ac-
tually came lOll a relief to the 
people. 

8hrI Wirier (Trichur): Question. 

Shrl Oath!: They may net .ay, but 
know. 

.  . who had !>Pen throullh a 10111 
period of In.tability . 

Bhri Rania knows the various pro-
blems, how we discussed them. 

Mr. Depaty-Speaker: The han. M'"I--
ister may continue tomorrow. 

17.01 hra. 

The Lok Sl1bll4 then adjourned ttll 
Eletten Of the Clock on TIIurldall • 
November 4, 1965/Kartlka 13, 1887 

(Saka). 




